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Kerala State Electricity Board

2p22. Sbri Vasudevan Nair:
Shri Warior:

Will the Minister of Lrrigation amd
Power be pleased to state:

(a) the b of a biles,
vans, lorries, tractors, tractor trailors
and road rollers owned by the
Keralg State Electricity Board at pre-
sent;

(b) the total amount go far invest-
ed under each item; and

(c) the latest book value of each
group of vehicles with the date
thereof?

The Minister of Irrigation ana
Power (Shri Fakhruddia Ahmed): (a)
to (c). The information is being col-
lected and will be placed on the Table
of the House as soon as possible.

Kerala State Electricity Board

2628. Shri Warior:
Shri Vasudevam Nair:

Will the Minister of Irrigation and
Power be pleased to state:

(a) the pumber of disputes and
court cases between the employees of
the Board and the Kerala State Elec-
tricity Board durfhg the tenure of
the present Board;

(b) their nuinber during the tenure
of the Board which preceded the pre-
sent one; and

(c) the reasons for the incresse, if
any, in the number of cases?

The Minister of Irrigation ans
Power (Shri Fakhruddin Ahmed): (a)
to (c). The information is being col-
Jected and will be placed on the Table
of the House as soon as possible.
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Sabarigiri Hydro-Electrio Project

3624. Shrl Vasudevan Nalr:
Shri Warior:

Will the Minister of Irrigation amd
Power be pleased to state:

(a) whether the work of the Power
Tunnel at Sabarigiri Hydro<Electric
Project was awarded after inviting
tenders to two firms, one scction for
euch;

(b) the reasons for not giving the
whole work to the lowest tenderer;

(¢) whether it is a fact that the
lowest tenderer was given only a por-
tion of the work on the ground of
inexperience;

(d) whether it is also a fact that
the lowest lenderer completed his
part of the work as efficiently and in
time as the other contractor and that
the lowest tenderer did the work at
considerably lower cost; and

(e) the difference, if any, in the
rates of each of the two contractors
and the difference in the total amount
of each?’

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed): (a)
to (e). Information is being collect-
ed from the State Government and
the same will be placed on the Table
of the House as soon as possible.

Kerala State Electricity Board

3625. Shri Vasudevan Nair:
Shri Warlor:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether it is a fact that the
Government of Kerala and the Cen-
tral Government have excluded the
activities of the Kerala State Electri-
city Board from the usual checks and
counter-checks of the Accountant
General, Kerala practised in the case
of Government Departments; and

(b) if so, the reasong therefor?
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The Minister of Irrigation and
Power: (Shri Fakhroddin Ahmed). (a)
and (b). The Kerala State Elcctricity
Board has been set up as an u...no-
mous body under the provisions of
the  Electricity (Supply) Act, 1848.
Its functioning is governed by the
provisions of that Act. Section 68 of
the Act deals with the Accounts and
audit of the Board. The accounts of
the Board are kept in a form pres-
cribed by the Government of Kerala
in consultation with the Comptroller
and Auditor General of India. The
Accounts are audited by the Comp-
troller and Auditor General of India
or by such person as he may autho-
rise in this behalf, No change has been
made in the procedure laid down
under the Act for the accounts and
audit of the Board.

Contracts under Kerala State
Electricity Board

3626. Shri Vasudevan Nair:
Shrl Warlor:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether it is a fact that in case
of all contracts under the Xerala
State Electricity Board, the Board is
the final authority or whether in any
type of contracts the sanction of the
State Government is required before
the contract is awarded; and

(b) if so, the nature of such con-
tracts requiring prior sanction of
Government?

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed): (a)
and (b). The Kerala State Electricity
Board is the final authority in award-
ing all contracts in respect of works
under the Board. The sanction of the
State Government is not required be-
fore or after awarding any contract.

W WSS w7 OIYT WTAT ANy IRy
afcarem

3628. Y ®o wro frdly :
it o Wo WA :

APRIL 14, 1966

Written Answers

ot guw gua
St WTTAN W7 W
w1 few A= gy @R N FOw
& fe . -
() ot 1965F ak 1964 W
e 9 ey & faw-faw et
Ty e ferfE §9 @ra e T
o faawo & fad Soaew 07 T ;

(@) A & FT FY FAEF TV
wreor § AR SuEr qfa &1 oW v
fFaTmwr g ;

(1) ug WY wa g &Y Iy ?

(7) =1 W § AR FTowE
TN AT FTE@ET S| FR AT
faa g ; W)

(¥) afe g, @ @R F I¥
AT Y AT Y w7

faa doft (st oftvr Wtwdt) -
(%) wfrear fawalfdt 3= a0 1964
o 1965 ¥ B T &Y T F FET
AL F7 T WW: 1325. 8 FOT Te
ST 1598.8 FUT &q4T § |

fearat 1964 & W A 2654
Fqw Ty F WK frErEs 1965 F W
#2867 FTATTWIF AW & A W
T

(q) & (F) a% : wow wW
A2 i &F A & WO H AT /T
T aTT g A st § i fewnfed
g7 F IUefey FT TEAE HTER,
U=y FY 1A et fa2ely qEr F fer
2\ T worEwE 99 ¥ fag g 97
fiix @Y § w7 ¥ g, fmae ¥
% fernifcdy que faer N & o
ot @ ¢ fradt 1066 & e ¥
JeaTET g G W g § | o faw
3 qmww 1968 ¥ qTOW aw TO A

10760





